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IN THE CENTRAL ADMINlSTRATIVE TRIBUNAL

- ERNAKU LAM BENCH

0. A. No. 3"39' of 1993;5

' DATE OF DEGISION__3=371993

Ve alzf:‘amanian - . ‘Applicantg/ : .1
M/s MR chendran Nair & : , Y
CA-Joy : Advocate for the Applicant (g
Versus . : -

-Union of India rep.by Secre Respo den (fz,
tary to Govt, Minlstry oF Communi i: n .
and others .

B

CORAM :

The Hon'ble Mr., S.PsMukerji, Vice Chairman

; and '
The Hon'ble Mr. A-V.Haridasan, Judicial Member
Whether Reporters of local papers may be allowed to see the Judgement ?‘)"5
To be referred to the Reporter or not? O

Whether their Lordships wish to see the fair copy of the Judgement? N
.- To be circulated to all Benches of the Tribunal 2V '

PONS

i _'_Mr:..»,_',f"fxig_j;h__@;‘:ewedharan,'A'CGSC Advocate ‘for ‘the Respondent (s)

JUDGEMENT - o
(Hon‘ble Mr.S,P.Mukerji, Vice Chairman)

We have heard the learned coungel for poth
the parties on this ap;:;l.ic_ation in which the applicant .
who is working now as a-Téiephene Inséector and is |
dfawing less pay thah his A;junﬁi_‘or_s :ﬁgh sought the benefit
of ;Annexux:‘ve_-III. order to be éxtended to him.and to |
remove the aﬁomaly of his?dfawing, less ba‘j} than his o
jun-iqrs-. | I
2. ‘ When the case was taken up for a&m‘issioﬁ
today, the learned counsel for both the partles agreed ‘

that the application can be dlspOsed of with aopmpriate '

dinecti‘on, regardlr'ag‘disposal of the applvicant':'s ;r;epre- ,

sentation dated 1,4.91 at Annexure-1V. The learned

000,2 .



R .counsel for the applicant indicated that even though

' the representation of the applicant at Annexure-IV had

e it e g s e I L e

! L e B
s §Ee N
N [N L
i - - (. -
i .
N . :
. i
k)
[ .
‘ \ L, S
. . !
—2— ! ¢ S
. I
. Y]
1 o

been é’\dressed to Respondent No4, ) the same had been ,. ;
forwarded along w:.th s:milar repi‘esentatlons to the
“second respondent ie., D. G Tclecommunication vide ﬁ
' the communication at Annexure—V. .
'3..; - Inthe above light, we adm:.t this application j-
‘ and dispo.se of the same with the direction to the :
: second respondent to consider and dlspOSe of the ‘ _— ‘
}representation of the applicant dated 1.4.91 at Annexure-
IV even though it is adressed to the 4th respOndent
by a speaking order within a period of two months P
from the date j_of communication of a copy of this ’%
judgment. :tf}s,the said representation is not readily
available, a 'co{on of the same at }'Annexure-i-lv to this
©.A. should be dlsposed of in the above lines, The
spea}fing order should be communicated to the applicaxt
‘ within the eforesaid »period. 'l‘he applicant will be
at liberty to‘i% epproach, vif 80 adVi'sed and in accordance J
with law, the appropriate lega] forum if he feels *
aggrieved by the outcome of his representation. There L
is no order ae to o_sts. | I
I
: - (S.P.Mukeé;‘; 13 h 5
Judicial Member. .~ Vice Chaimman
Sth March,1993
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